From

To,

Joint Secretary,
Urban Development Department
State of Uttar Pradesh,

Lucknow, Uttar Pradesh.

The Registrar,

Hon'ble National Green Tribunal,
Copernicus Marg,

New Delhi.
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Date: 2, September 2024

SUBJECT: - Submission of Action taken Report/Response in Manoj Kumar Rai Vs State
Of Uttar Pradesh In Original Application Number 370 Of 2021.

Sir,

In compliance with the Hon'ble National Green Tribunal Order dated 17.05.2024 in
OA No- 370 of 2021 in Manoj Kumar Rai Vs State of Uttar Pradesh & Ors. The
Report/Response on behalf of the Urban Development department, State of Uttar Pradesh

is being filed and annexed herewith.

It is Requested that the said report may be presented before the Hon’ble Tribunal for

kind consideration.

Encl: As above

Yoe.r\Sincerely, mM’

(Kalyan Banerjee)
Joint Secretary

Urban Development
Department Lucknow,
Uttar Pradesh.
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IN THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 370 OF 2021

IN THE MATTER OF: -

MANOJ KUMAR RAI S Applicant

VERSUS

STATE OF UTTAR PRADESH & ORS. ... Respondent(s)

ACTIONS TAKEN REPORT AND COMPLIANCE UNDERTAKE h
THE URBAN DEVELOPMENT VERNMENT OF UTTAR PRADESH.

1.  That the issue involved in the instant Original Application is in respect of discharge of
sewage and solid waste into Katahal drain connected to River Ganga in District

Balia, Uttar Pradesh.

2. That it is most respectfully submitted that the present action taken report of Urban
Development, Govt. of U.P may be taken on record in compliance of Order dated

17.05.2024 passed by this Hon’ble Tribunal in the OA aforecaptioned.

3. Itis submitted here with utmost sincerity and regard to this Hon’ble Tribunal that the
Joint Secretary, Urban Development Department, Uttar Pradesh, issued a letter vide
.Ietter no. N.G.T.-233/Nau-5-2024-03Writ/2022 dated 28.08.2024 to the concerned
officers and gave instructions for complying with the last order of this Hon'ble
Tribunal dated 17.05.2024 and submit an Action Taken Report to the Urban
Development Department, Uttar Pradesh. That this letter was addressed to the
following authorities:

a. State Mission Director, Swachh Bharat Mission (Urban), Directorate of Urban

Bodies, Uttar pradesh
" o
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. Managing Director, Uttar Pradesh Jal Nigam (Urban), Lucknow

. Joint Managing Director, Uttar Pradesh Jal Nigam (Urban), Lucknow

. Director, C&DS, Uttar Pradesh Jal Nigam (Urban), Lucknow
Executive Officer, Nagar Palika Parisad, Ballia

True copy of the letter no. N.G.T.-233/Nau-5-2024-03Writ/2022 dated 28.08.2024

has been annexed herein ANNEXURE 1.

b
c
d. District Magistrate, Ballia
e
f.
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It is humbly submitted that in compliance to the order of the Hon’ble Tribunal, this

Action taken report-

The point-wise compliance/Actions taken as per the reports of the Jal Nigam (Urban),

Ballia and Nagar Palika Parishad, Ballia, is here-under:

S. N | Directions of the Hon’ble | Action taken/ Compliance
Tribunal
1 i - After the previous order of e The work of STP construction is in

the Tribunal, fresh the work of
STP construction is in progress
and will combh'ance report has
been filed by State of UP
completed  within  stipulated
timeline. on 16.05.2024. In that
compliance report so far (The
latest site photographs are
annexed as annexure 1) as the
status of STP is concerned, it is
mentioned that in Balia District
STP of 20 MLD

constructed and that the work

is being

will be completed within the
stipulated timeline mentioned for
the STP work i.e. by February,

progress and will be completed within

stipulated timeline.

(The status report of Jal Nigam (Urban),
Ballia, dated 28.08.2024 along with the latest

site are annexed as

ANNEXURE-2)

photographs
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2025 excluding the trial run.

g I— On the query by this

Tribunal, Learned  Counsel
appearing for the State of UP on
instructions from Mr. Amrit
Abhijat,

Urban Development, State of

Principal ~ Secretary,
UP has informed that there are
total 26,000 households within
the Municipal Council, Balia and
out of which 14,342 households
will be connected to the 20 MLD
STP which is

could not

under
construction. He
inform as to what will happen to
11,658
households. He has also

the remaining

informed that 16.4 mild sewage
is generated from all 26,000
households. On instructions
from Mr. Amrit Abhijat, Urban
Development, State of UP he
has further informed that all the
six drains which are connected
to Katahal drain will be
connected with 20MLD STP

under consideration.”

The existing sewer line that would be
connected to the 20 MLD STP, which is
under construction, would cover 14,342
household. The

remaining households 11,658 will be

septage from the

treated at 25 KD co-treatment plan that is
being constructed along with the 20 MLT
STP,

The status report of Jal Nigam
(Urban), Ballia, dated 28.08.2024 is

annexed as Annexure-2

“...6.  On perusal of the reply
filed by UPPCB on page 458,
we have noticed that out of

these six drains connecting to

In NPP Ballia total 06 drains are
connected to Katahal drain and under
tied grant of 15™ Finance commission
proposal of In-Situ Constructed Wetland

W
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Katahal drain which is linear in
nature and three drains are on
the left side and other three are
on the right side of Katahal

drain.

is proposed.

All 06 drains which are connected to
Katahal drain are primarily treated by bar
screens for removal of solid waste &
other materials, after that is treated
through Bio & Phyto-remediation on
regular basis. As per standards/norms
during the monsoon season from 15
June to 14" September bioremediation
was stopped. After monsoon season
ends again work of bioremediation will be
started by selection of profession agency

through tender process as earlier.

True copy of report of EO, Nagar
palika parishad, Ballia is annexed
herewith as ANNEXURE- 3

Learned Counsel for
State of UP has submitted that
total daily solid waste generation
within the Municipality is 36.5
TPD whereas the UPPCB on
the plant site has found it to be
41.4 TPD and that there is a
plant of (waste to compost) 50
TPD existing which is
generating 3.5 TPD of compost.
It needs to be explained by the
State as to how on receipt of
41.4 or 36.5 TPD of Wet waste,
only 35 TPD

generated.”

compost is

e Under jurisdiction of Nagar Palika
Parishad Ballia as per the 2011
census NPP Ballia has population of
104,424 and total nos.
households is 16700 along with other

of total

settlements and the daily municipal
solid waste generated is 36.50 Tons
per day (TPD).
e |t is submitted that In Nagar Palika
Parishad Ballia, the daily generated
100%
door-to-door
Solid
Waste Management Facility of 50

municipal solid waste is

collected through

collection and handled at

TPD capacity along with MRF facility

606
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of 05 TPD located at Basantpur
Ballia. Therefore, at present there is
no gap in solid waste processing
capacity. Solid Waste Management
Facility is being operated by third
party M/s AFC India.

» As per the report of AFC India (Letter Copy
Attached), the solid waste which is
obtained in covered dumpers is processed
into two phases -
¢ In the first phase manual segregation of

waste is done in the plant shed into
broad category of recyclable, non-
recyclable and RDF. The left-over waste
above 100mm size is process trommel
through for 100mm further
categorization into RDF and Non
recyclable items. The RDF is subjected
to Bailing press machine for further
packaging into bundles.

e In the Second phase, the waste below
the size of 100mm (Wet Waste — 14.25
TPD) is further screened through 35mm
and 4mm trommels to obtain fine
organic compost and is processed on
compost pads through  Windrow
composting. The whole process takes
around 25 days to obtain coarse organic
waste which is currently being stored at
the plant.

o After secondary and tertiary segregation,
dry waste (9.5 TPD) materials like RDF,

Metals, plastic made materials, clothes

%
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etc. is segregated and disposed of as
per norms/guidelines.
It is submitted that 12.7 TPD of inert waste
including Non Bio-degradable, Non-
recyclable, Construction & Demolition (Non
collected,

bulk waste generator) is

segregated and disposed of.

“10.....Learned = Counsel for
UPPCB  has
annexure-3 filed along with the
report dated 15.5.2024 and has
pointed out that EC of Rs. 2.3
crores on the Municipal Council,
Balia at the rate of 5,00,000 per

month for a period of 46 months

referred to

has been imposed for violating
the environmental norms and 15
days’ time has been granted to
deposit the said EC amount. He
has stated that for the future
EC will be

imposed for every six months by

violation also
following the due process
applying the same formula. He
has also  informed  that
prosecution has been initiated
Palika

Balia and its

against  the
Parishad,

Executive Officer for not setting

Nagar

up the sewage treatment plant,
for treatment of sewage which is

being discharged in river Ganga

Jal Nigam Urban Ballia is constructing STP,
and timeline is May 2025 as per the Jal
Nigam report. Report Copy Attached.

It is humbly submitted that State of UP has
taken stringent steps against the violators
for the laxity in the construction of STP
works. Strict action has been taken against
FIR has been

lodged against the responsible officers and

the concerned persons.

contractor firm M/s Jyoti Buildtech Private
Limited.
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through Katahal drain at District
Balia, under Section 43 of the
Water Act, 1974 before the
Special Judicial Magistrate First
Class (Air and Water pollution),
Lucknow on 15.05.2024.
Counsel for the UPPCB is
directed to disclose the progress
in that prosecution in the next

report.

Other — Regarding transfer of
the sanitary landfill site.

In compliance to the hon'ble NGT
directions a separate land has been
identified by NPP Ballia for the transfer of
the sanitary landfill site. NPP Ballia vide
letter dated 27-08-24 informed Unit-3,
Construction & Design Services, UP Jal
Nigam Urban, Azamgarh that khata No.
575, Gata No. 114/4, 2.44 Acre land is
surveyed and available for transfer of the
sanitary landfill site and further
necessary action.

Construction & Design Services, UP Jal
Nigam Urban, Azamgarh informed vide
letter dated 28-08-24 that after
completing initial site screening, soil
investigation and primary survey of khata
No. 575, Gata No. 114/4, 2.44 Acre land
and availability of design drawing further
decision will be taken as per
norms/guidelines that the identified land
is suitable OR not suitable for
construction of sanitary landfill and the

same will be informed at the earliest.
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Letter Copy Attached with annexure-3

5. That it is respectfully prayed that the Hon’ble Tribunal may be pleased to Kindly take

the instant Action taken report on record. DJ

G | _om®’

Date- 02.09.2024 0,2.09

(Kalyan Banerjee)
Joint Secretary

Urban Development
Department Lucknow,
Uttar Pradesh.
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Item No.11 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 370/2021
(IA No. 231/2024)

Manoj Kumar Ray Applicant
Versus

State of UP & Ors. Respondent(s)

Date of hearing: 17.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Respondent: Mr. Bhanwar Pal Singh Jadon, Adv. for the State of UP

Mr. Pradeep Misra & Mr. Daleep Dhyani, Advs. for UPPCB (Through VC)
Mr. Atif Suhrawardy, Adv. for CPCB (Through VC)

ORDER
1. In this original application, Tribunal is considering the issue of
discharge of sewage and solid waste in Katahal drain connected to river

Ganga in district Balia, UP.

2. Tribunal on 13.09.2023 had taken note of the stand of Principal
Secretary, Urban Development, State of UP that the land was already
acquired, tender was floated for construction of STP and construction will
start from 15.11.2023 and though the timeline for construction of STP is

18 months but he will ensure completion of STP much before that.

3 Tribunal thereafter on 19.03.2024 had noted that particulars
relating to handling and treatment of solid waste, daily generated waste,
it's handling, management and treatment and officers responsible for
failure of such handling and treatment were not disclosed. It was also
noted that the orders of the Tribunal were not complied with. Tribunal
had also expressed as to why UPPCB had not taken action against the

violators for committing non-compliance of mandate of Section 24 of the
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Water (prevention and control of pollution JAct,1974 and considering the
circumstances, Tribunal had imposed the cost of Rs. 25,000/-on the
State of UP for non-compliance of the earlier orders. UPPCB was also
directed to take action against the violators who were committing offense
under Section 43 read with Sections 24 and 47 of the Water Act, 1974

and Sections 15 and 16 of the Environment Protection, Act, 1986.

4, After the previous order of the Tribunal, fresh compliance report
has been filed by State of UP on 16.05.2024. In that compliance report
so far as the status of STP is concerned, it is mentioned that in Balia
District STP of 20 MLD is being constructed and that the work will be
completed within the stipulated timeline mentioned for the STP work i.e.

by February, 2025 excluding the trial run.

3 On the query by this Tribunal, Learned Counsel appearing for the
State of UP on instructions from Mr. Amrit Abhijat, Principal Secretary,
Urban Development, State of UP has informed that there are total 26,000
households within the Municipal Council, Balia and out of which 14,342
households will be connected to the 20 MLD STP which is under
construction. He could not inform as to what will happen to the
remaining 11,658 households. He has also informed that 16.4 mild
sewage is generated from all 26,000 households. On instructions from
Mr. Amrit Abhijat, Urban Development, State of UP he has further
informed that all the six drains which are connected to Katahal drain will

be connected with 20MLD STP under consideration.

6. On perusal of the reply filed by UPPCB on page 458, we have
noticed that out of these six drains connecting to Katahal drain which is
linear in nature and three drains are on the left side and other three are

on the right side of Katahal drain.




' Learned Counsel for State of UP could not disclose as to how all
these six drains will be connected to 20 MLD STP when they are on both
sides of the drain and meeting the Katahal drain at different points on a
long stretch. State of UP is directed to duly explain the above aspect of

the matter in the next report.

8. So far as on the issue of action taken against the erring officers,
Learned Counsel appearing for State of UP referring to the paragraph no.
6 of the report dated 15.05.2024 and paragraph no. 4 of the earlier report
dated 11.09.2023 has submitted that the FIRs have been lodged against

19 erring officers.

9. Learned Counsel for State of UP has submitted that total daily solid
waste generation within the Municipality is 36.5 TPD whereas the UPPCB
on the plant site has found it to be 41.4 TPD and that there is a plant of
(waste to compost) 50 TPD existing which is generating 3.5 TPD of
compost. It needs to be explained by the State as to how on receipt of

41.4 or 36.5 TPD of Wet waste, only 3.5 TPD compost is generated.

10.  Learned Counsel for UPPCB has referred to annexure-3 filed along
with the report dated 15.5.2024 and has pointed out that EC of Rs. 2.3
crores on the Municipal Council, Balia at the rate of 5,00,000 per month
for a period of 46 months has been imposed for violating the
environmental norms and 15 days time has been granted to deposit the
said EC amount. He has stated that for the future violation also EC will
be imposed for every six months by following the due process applying
the same formula. He has also informed that prosecution has been
initiated against the Nagar Palika Parishad, Balia and its Executive
Officer for not setting up the sewage treatment plant, for treatment of
sewage which is being discharged in river Ganga through Katahal drain

at District Balia, under Section 43 of the Water Act, 1974 before the
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Special Judicial Magistrate First Class (Air and Water pollution),
Lucknow on 15.05.2024. Counsel for the UPPCB is directed to disclose

the progress in that prosecution in the next report.

11s Tribunal by previous order dated 19.3.2024 had imposed the cost
of Rs. 25,000/- upon the State of UP which has not been deposited till
now. IA No.231/2024 has been filed with the prayer to waive off the cost.
Tribunal while passing the order dated 19.3.2024 had recorded due
reasons for imposition of the cost. No justifiable reason for waiver of cost
has been disclosed. Hence, we find no ground to accept the prayer for
waiver of the cost. Accordingly, prayer is rejected Consequently, IA
No0.231/2024 is dismissed by granting further two weeks time to the

State of UP to deposit the cost in terms of the order dated 19.3.2024.

12.  Let the fresh reports by the State of UP and UPPCB be filed at least
one week before the next date of hearing keeping in view the observations

made above.

13. List on 03.09.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
May 17, 2024
Original Application No. 370/2021
(IA No. 231/2024)
JG.
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Action taken report on paras relevant to U.P. Jal Nigam (Urban) in response to the order of

Hon’ble NGT on OA no. 370/2021 dated 17.05.2024

Pl::‘f. Relevant Para Compliance / Action taken
4 After the previous order of the Tribunal, fresh | The work of STP construction is in progress and wil
compliance report has been filed by State of UP | completed within stipulated timeline.
on 16.05.2024. In that compliance report so far | (The latest site photographs are annexed as annexure 1)
as the status of STP is concerned, it is mentioned
that in Balia District STP of 20 MLD is being
constructed and that the work will be completed
within the stipulated timeline mentioned for the |
STP work i.e. by February, 2025 excluding the |
trial run.
5 On the query by this Tribunal, Learned Counsel | The existing sewer line that would be connected to the

appearing for the State of UP on instructions | 20 MLD STP, which is under construction, would cover
from Mr. Amrit Abhijat, Principal Secretary, | 14342 households. The septage from the remaining
Urban Development, State of UP has informed | 11,658 households will be treated at the 25 KLD co-
that there are total 26,000 households within | treatment plant that is being constructed along with
the Municipal Council, Balia and out of which | the 20 MLD STP.

14,342 households will be connected to the 20
MLD STP which is under construction. He could
not inform as to what will happen to the
remaining 11,658 households. He has also
informed that 16.4 mld sewage is generated
from all 26,000 households. On instructions
from Mr. Amrit Abhijat, Urban Development,
State of UP he has further informed that all the
six drains which are connected to Katahal drain
will be connected with 20MLD STP under

consideration.
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Annexure 1

Site Photographs

“’" — = 2
Chhorhar, Uttar Pradesh, YR«
Q5W4+MCB, Chhorhar, Uttar Pradesh 277001, H¥=Ra
Lat 25.796287°
Long 84.15566°

28/08/24 12:39 PM GMT +05:30
; o T

e =

Primary treatment Unit

- ==

i Chhorhar, Uttar Pradesh, Y TIRe
Q5W4+MC86, Chhorhar, Uttar Pradesh 277001, ¥=Ra
Lat 25.796287°
Long 84.15566°
28/08/24 12:45 PM GMT +05:30

Admin Building
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Court No. 1
BEF , :
°§§|LHE NATIONAL GREEN TRIBUNAL
CIPAL BENGH, NEW DELHI
Original Application No. 370/2021
Manoj Kumar Ray (IA No. 231/2024)
State of Versus Applicant
ate of UP & Ors.
Respondent(s)
Date of hearing: 03.09.2024
CORAM: HON'BLE MR
MR JUSTICE ::SE'CE PRAKASH SHRIVASTAVA, CHAIRPERSON HON'BLE

KUMAR TYAGI, Ju '
SENTHIL VEL, EXPERT MEMBE " DICIAL MEMBER HON'BLE DR. A,

Action Take
4- After the previous 1

FUTe ST

orde : -
report has been filed ¢ O the Tribunal, fresh compliance

by State of
compliance report so UP on 16.05.2024. In that

as the status of STP is concerned, it is

T S0Y0 el fATH TG gRT fer 2|

unsel i
the State of UP on instructions from Mr. Amrit Abh%}:lrt)e;gggi;(;
Secretary, Urban Development, State of UP has infc;rmed that
there are total 26,000 households within the Municipal Council
Balia and out of which 14,342 households will be connestod 1
the 20 MLD STP which is under construction. He could not
inform as to what will happen to the remaining 11,658
households. He has also informed that 16.4 mild sewage is
generated from all 26,000 households. On instructions from Mr.
Amrit Abhijat, Urban Development, State of UP he has further
informed that all the six drains which are connected to Katahal

drain will be connected with 20 MLD STP under consideration.

2011 B ST B AFER TR UTfera
aReg aferdT B Gol ST 104424 UG G o1
T =T 16700 & |

I AU AT S0H0 Sied FTH T §RT
e 2 |

6- On perusal of the reply filed by UPPCB on page 458, we have
noticed that out of these six drains connecting to Katahal drain
which is linear in nature and three drains are on the left side and
other three are on the right side of Katahal drain.

TR Uil &7 Fferar ¥ ol 6 AT (Drains)
HTEA el (Katahal Drain) § 91 (Left side) TR®
¥ et 2 9 & ses@ e W In-Situ
Constructed Wetland 3 1597 faw ST @ <ie
Tl & F=wia st § o wag 2
Hegd Alen W fAeM A W 6 ATl W
IA—XARR &1 B fbar o <@ o | ANE B
ITHR q91 Fg B T 15 S
TA-XARTIT o7 B T Rpar s 2| At g
T IRI-WSwes & e 'g
%ﬁ%ﬁﬁﬁ?ﬂ$ﬂﬂ?{%§éﬂ@?ﬁmaﬁm

I

7-Learned Counsel for State of UP could not discl'c;if ‘2; ;ﬁ g:);
all these six drains will be connegted to 20 MLDKS L drmin ot
are on both sides of the drain and meeting the d?rected o duly
different points on a long stretch. State of UP 18
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B o €t AFC India g7 far <1 &1 2| 9
B I8 Y srava B o grfie dRiRiT wg w@sET
# 100 mm TG GRS B gHA AhA & grr fHar
ST | qcpH § Mot B BT (1425 <7 ufafE)
feda ws ¥ 35 mm U9 4 mm G IS D g
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that prosecution in the next report.

10- Learned Counsel for UPPCB has referred to annexure-3 filed
along with the report dated 15.5.2024 and has pointed out that
EC of Rs. 2.3 crores on the Municipal Council, Balia at the rate
of 5,00,000 per month for a period of 46 months has been
imposed for violating the environmental norms and 15 days time
has been granted to deposit the said EC amount. He has stated
that for the future violation also EC will be imposed for every
six months by following the due process applying the same
formula. He has also informed that prosecution has been initiated
against the Nagar Palika Parishad, Balia and its Executive
Officer for not setting up the sewage treatment plant, for
treatment of sewage which is being discharged in river Ganga
through Katahal drain at District Balia, under Section 43 of the
Water Act, 1974 before the Special Judicial Magistrate First
Class (Air and Water pollution), Lucknow on 15.05.2024.
Counsel for the UPPCB is directed to disclose the progress in

o e (FRE) 9ferar =T THoTIouI0 BT
fomtor adme & far < <=1 B, e ol am &t
fafy s frm & Rufe (o) R 78 2025
2| TR uferer oRwe aferr waodiofo fF=for &g
S g4 | B SUTE IRIE W g R SHD WK
A FRITE gt 8, foae Seo "o gHoSHoE0 F
AT Al BAR W T RS AP ISR TS
Tq 3179 A0T0 370 /2021 ¥ UG e fadid 22.
07.2022 & T <o 05 H Sfeaifad B

THotodio T § aTRaE W@ J & 5
e () @ afeRal w® wwosodRo <
@ S gl 2 T PR B O RNeses wzde
fafce W ow Wrex foar w1 gar 1 (Fa)

Jo¥0 UgEUl FREEET A AEIE ENI
Sowrodo,aferar 9 SrfereRit T Fomodo,afern
R BRI D WIRST B D HAT DY |

¢

Executive officer
Nagar Palika Pgi%!ad Ballia
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£-mail:-upjn.ballia@gmail.com
Mob:-9473942710
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Action taken re
Porton pa : '
paras relevang to U.P, jal Nigam (Urban) in response to the order of

Hon'h ~ '
1e NGT on 04 o, 370/2021 dated 17.05.2024

Para.
No.

_

Relevant Para

Compliance / Action taken

After the previous order of the Tribunal, fresh
compliance report has been filed by State of yp
on 16.05.2024. In that compliance report so far
as the status of STP is concerned, it is mentioned
that in Balia District STP of 20 MLD is being
constructed and that the work will be completed

trial run.

within the stipulated timeline mentioned for the |
STP work i.e. by February, 2025 excluding the |

The work of STP construction is in progress and will

completed within stipulated timeline.
(The latest site photographs are annexed as annexure 1)

On the query by this Tribunal, Learned Counsel
appearing for the State of UP on instructions
from Mr. Amrit Abhijat, Principal Secretary,
Urban Development, State of UP has informed
that there are total 26,000 households within
the Municipal Council, Balia and out of wilich
14,342 households will be connected to the 20
MLD STP which is under construction. He could

not inform as to what will happen to the
remaining 11,658 households. He has also
informed that 16.4 mld sewage is generated
from all 26,000 households. On instructions
from Mr. Amrit Abhijat, Urban Development,
State of UP he has further informed that all the
six drains which are connected to Katahal drain
will be connected with 20MLD STP under

The existing sewer line that would be connected to the

20 MLD STP, which is under construction, would cover
14342 households. The septage from the remaining
11,658 households will be treated at the 25 KLD co-
treatment plant that is being constructed along with

the 20 MLD STP.

consideration.

trt
n
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Annexure 1
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“Learned Counsel for State of UP has submitted that total daily solid waste generation
within the Municipality is 36.5 TPD whereas the UPPCB on the plant site has found it to
be 41.4 TPD and that there is a plant of (waste to compost) 50 TPD existing which is
generating 3.5 TPD of compost. It needs to be explained by the State as to how on receipt
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AFC {3 INDIA

e — . —— e —

- Date: 23-08- 2024

To,
Executive Officer
Nagar Palika Parishad
Ballia

Sub:- Report for Organic Compost( City Compost) generated at SWM Plant Basantpur
Respected Sir,

As per your query regards the sajg subject | hereby submitting the Report as follows:-—-

| DATE — | QiYINKG
[ ORGANING
COMPOST AFTER
FROM | TO | TOTAL MIX WASTE | TOTAL WET WASTE | PRECESSING
[01.03.24 31.03.24 Pep— 678900 271560
|01.04.24] 30.04.24 1095000 657000 256230
[01.05.24 31.05.24 1130500 678300 289886
l01.0624] 30.0624] 1096000 657600 249888

If any other information or report you need regards plant operation, we
will be happy to share it with you.

We shall be highly obelised for your kind support.
Thanking You.

Sincerely

AEC INDIA
Shivaw SM

Propri

AFC INDIA , OFF.ADD.-TIKHAMPUR, BALLIA(UP)277001,BRANCH OFF.ADD.-AFC RESTAURANT,INFRONT

OF SADAR KOTWAU BALLIA(UP)277001. E MALL- afc. india@hotmail.com
CONTACT:-_+91-9450516862 / +91-7233888840 WEBSITE- www.afcindla.online




635

PRI TR iferaT URYG, dlerm

Har 4,
fewrs /o fiee v,
W IRd M-,
U e ke, Somo
GG |
WGid— o4 /T0UN0IIT / 202425 fetid— f!/*'f'/2°2 b

fma— 7m0 tAoetodio ¥ Rrawri aovo Wo 370,/2021 WG GAR W A TO¥0 AT
31 % TRT IR RAiF—20122023 @ e A Action Taken report @1 Ui @
3 W 4|
LHE)

ou SR e & wewE ¥ W wohodo § ARE g B g
Rei@-1705202¢ 3 Action Taken report RAiG-1505204 1 qd U R

fi®—08.012024, T W0 1018/7090Y0 AT /202324 P W IR YT Ud HIAWD
Friae! oq M fan o @ 2|

e o SWRIGTaN |

®

vl AR
TR uiferen TRE aferdn
sffeft— Pt @ g 1@ amews R &g It

1. I Wi, TR R fErT Sov0 WM, TGS B W qE |
2. forenfRre Foe—aferan|
3. 7@ o aftrn/yan e veofo, aferan

/

R SRER
TR Uiferar uReg aferar



1.

That the honorable NGT directions and compliance/Action Taken on

the solid waste management is mentioned in the table below: -

NGT Dire&ions‘-_'
NGT Order dated 19-03-2024

para no 2

With regard to handling and
treatment of solid waste, daily
generated ,nothing has been said
as to how it is being handled,
managed and treated and who are
officer responsible for failure of
such handing and treatment of
solid waste daily generated.
Name of responsible officer has
also not been disclosed. That is
very unfortunate situation
despite  repeated
tribunal, the same are not being

complied with in letter and spirit.

——

orders of |

' CURRENT STATUS/COMPLIANCE

Solid Waste Management: -

In Nagar Palika Parishad Ballia, the daily
generated waste is handled by Solid waste
Management Plant located at Basantpur
Ballia. The quantum of daily generated
waste is 36.50 TPD while the processing
plant is of 50 TPD capacity. Therefore,

there is no gap in processing capacity.
The plant is being operated by M/sAFC
India. As per the report of AFC India,
dated 13-05-2024 the solid waste which
is obtained in covered dumpers is
processed into two phases-

i) In the first phase manual
segregation of waste is done in
the plant shed into broad

category of recyclable, non
recyclable and RDF. The left over
waste above 100mm size is
through 100mm
trommel for further

categorization into RDF and Non

process

recyclable items. The RDF is
subjected to Bailing press
machine for further packaging
into bundles. The waste below
the size of 100mm is processed
on compost pads through
Windrow composting. The whole
processed takes around 25 days

to obtain coarse organic waste.,

s st

e Tt 9

el

636



| i) _I_;i_l-ii::_f—ﬂ_(;c(;nrl phase, the coarse
organic waste is subjected to

35mm and 4mm trommels to

obtain fine organic compost

which is currently being stored
at the plant.
As per the agreement between Nagar |
palika and AFC India the into in disposal |
of waste at the plant is the liability of AFC
India Ballia.
Annexure - 1. Copy of AFC India report
dated 13-05-202%

Shifting of sanitary landfill: -

In compliance to the honorable
NGT directions & separate Land has been
identified for the transfer of the sanitary
landfill. For further necessary action a
letter was sent oOn 14-05-2024 1o
permanent settlement officer and C &D S
vide letter no 207 dated 14-05-2024.
Annexure — 2. Letter Copy attached

Legacy (Solid) waste management:-

As per the report sent by C&DS dated 15-
05-2024 vide Letter no 522 /work-25/11,
the legacy waste at Mahaveer Ghat has
been 100 % processed and RDF

transportation is currently in progress
and will be completed by 3 1-05-2024.
Annexure — 3.C&DS report dated 15-05-
2024 attached.




NGT Order dated 19-03-2024

para no 7 w.r.t.

management

sewage

Sewage M-anagement:-

Nagar Palika parishad Ballia in
compliance to  NGT directions, is
subjecting all 6 drains which flow into
katahal drain to bar screening for removal
of solid waste and other floating materials
and after that the waste water is treated
through bio-remediation method. Quality
of wastewater is as per the mnorms.
Annexure-4.( Test reports of last 4
months by NABL accredited lab are

enclosed herewith for ready reference )

&~

Executive officer
Nagar Palika Parishad, Ballia
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IS T 30 A Wi el felia 19/3/2024 W 3rojurctol B> Ad |

AT

SR[ R oRifcrRr sPR Wit uf¥es afern B W JAF=T 192/ 61 U € aferw 2024-
25 faiias 10/5/2024 13t 9mter B Wt iz ot oot 58/10312/429(19)/2023 [0l 7/5/2024 T
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Order dated 19-03-2024 Para No. 9 . “With regard to handling and treatment of solid waste, daily
generated, nothing has been said as to how it is being handled, managed and treated and who are officers
responsible for failure of such handling and treatment of solid waste daily generated. Name of
responsible officer has also not been disclosed. This is a very unfortunate situation. Despite repeated
orders of Tribunal, the same are not being complied with in letter and spirit.”
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Order dated 19-03-2024 Para No. 11 “ We also enquired from learned Counsel for Uttar Pradesh
Pollution Control Board (hereinafier referred to as “UPPCB”) as to why action has ot been taken by
UPPCB against violators for committing non compliance of mandate of Section 24 of Water (Prevention
and Control of Pollution) Act, 1974 (hereinafter, referred to h;"'Water Act, 1974™) by discharging
untreated effluent in river Ganga and also by not handling, management and treatment of solid waste in
prescribed manner in accordance with Solid Waste Management Rules, 2016, to which he said that action
would be taken but could not explain as to why 1o action has been taken so far, though respSndent
authorities are continuously 8 violating law committing offence and Still statutory regulator is inactive
and silent and has not taken any action. This inaction on the part of statutory regulators cannot be
appreciated and must be condemned.”
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IN THE NATIONAL GREEN TRI BUNAL, PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 370 OF 2021
IN THE MATTER OF
MANOJ KUMAR RAI ... Applicant
Versus
STATE OF UTTAR PRADESH ... Respondent
ACTIONS TAKEN AND COMPLIANCE UNDERTAKEN BY THE NAGAR PALIKA
PARISHAD BALLIA, U.P.
The point-wise actions taken against the direction are here under:
SN | NGT Directions Compliance/Action taken {.]r:f::l?u;
N cl
1. | NGT order dated
22.07.2022
Para No. 03. 1-Feed T ¥ wafka {ﬁﬂ W ¥/ SUER TM-ETYA T ErE-wfsryE frafia CDIMIGH
Dhsssvaitons: T A TR A ¢ 0| wfeere Prafa v d wHovediovao figm AT [ 2RET S Srar
A Sewsme ’ 2| R e (R, AR U4 R 2023) B R wam @) Rret Reer W # w1
- & T2 d7 AU B ITER BOD, COD, TSS T Fecal Coliform e & S AM& @ ey R
anagement- | ey Y W WH @ INENA FRE T A W T} W@ AA-BREE U
Results depicted | grizy-¥ifera Frafim wu ¥ & v@1 @ (Ro¥E wom) |
& above are
P indicative of high
content of coliform
in Kathal drain
and high content of
coliform and BOD
in R. Ganga with
probable impact

due 10 domestic
sewage.

Nagar Palika
Parishad Ballia
has provided
screens in the
drains and the
sewage in drains is
subjected to
Bioremediation.
However, the
screens are not
properly
established, and
Bioremediation too




O I R

| optimally dexigned

| 10 address entire
flow of the drains. |
I| Fig -2 and Ig-3

| depicts the sereens
" and system

| provided for

| Bioremediation in RG]
" drains at Ballia | |

B. Management of
' Solid waste - 1-TR qifee afwe afern ST 2011 & AR SR 104424 ¥ G4 Wog 9wa e
 Nagar Palika | TR 20 T JTAR TR AF A G WG G B A T 3650 o A R :
| Pavishad Ballia rz—wmﬁmqﬁw#ﬁmmmﬁﬁ@aﬂﬁmmmﬁwﬁaﬁgmw'

| generates (;:ra’“c to Compost Capacity 50 TPD) Td THOIROTH0 H<X (Capacity S TPD) & far o <& |
| approximate 55

| TPD Solid Waste. Il
|
}
|

o "o o e, W e | — = 4 |
Lo -

A W -
P R S e

|
C. Management of | 1-foidh ¥ & ARy TR afeer oRee o gr 2@ ol (Ms BVG India Limited
legacy (Solid) Pune, Maharashira) § TR 91 61 ¥ |

waste - Work has | 2-%@ Wiftre ave (Rl %) 33771450 PRa @7 & wmar 25472000 BR® @ @
since been wifggeA qif ar fern wan 8

awarded 1o M/s | 3= A 03 $FE A R RERA v @1 Peare @ @ Ren S e @ W @ o |
BVG Indiu g a3 b R O oReE gR O o @ RAIS -30.12.2023 |
Limited Pune, )

Maharashtra on
05.01.2022
with04.12.2022 as |
completion dute. |
(‘urrently the

3
|




651

% I'NGT Divections W

process of

Instaliation of

Machine and
equipment is
inprocess by Nagar
Palika Parishad
Ballia.

Complianee’ Netion taken

sy

o

7 1

! NGT order dated

| 22.07.2022

| Para No. 05.

| Recommendations
|. Currently, with no
sysiem of
organized sewage
lreatmeni
functional and
sewage including
Jfaecal sludge going
into R. Ganga
through Kathal
Drain. Nagar
Palika Parishad,
Ballia shall
oplimize the
process through
engaging a
professional
agency lo execule
the pracess of
bioremediation in
all the drains
Jjoining Kathal
drain.

1—-TR TiferaT uRee aferan & dararta 57 fodo War Jeas & s ©f & o mar 2
2-fedid 15.11.2023 B FERT I T AR Hoie e & Fmiv 18 g% & o
2, fora! 15052025 0% OF % forar SR

3-%eed A ¥ yafed gt 9@ WA /STER Ta-RReeE @ er-wiRveE Ao
w9 A o wrer & ¢d it Prafie w9 ¥ tHovediovdo silma v R Fwman W
2| fa AR (IR, TIR W R 2023) A RO doam @) e Rk 1R 3 SR
T ¥4 RAE & YTER BOD, COD, TSS T4 Fecal Coliform fF § S A& & w9 8|
Heed A W W @ AMQWUT W o7 8 fRw T @ W am-wiwE @
HrE-Wfyee Fafa w7 A 8 e @ (R wem) |

25.05.2025
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R — [Timeline/ |

1' NGT Directions Complianee/Action taken Fimeling

( rIIHI-!"'L

Performance of
:! the bioremediation
| shall be
| periodically
| monitored and
ir shortcomings if
! any, shall be
- apprised to the
Department of
Urban
Development. The '.
 system of |
| bioremediation be
| so designed that
 all the drains
| meeting the
j recipient Kathal
| drain, are
| subjected to |
| screening followed
| by effective :
| treatment for their
organic pollution

load (BOD)
3. | NGT order dated | 1-TR TS TREE dferdl @) WUl 2011 B AR ARG 1024 & W @B R | (SIS

13.09.2023 ﬁmaﬁuzn%mwﬂa#@mﬁﬂ@ﬁwmss.soamﬁﬂh
Para No. 02. - The | 2™ qiferer GRS TR ¥ TEAIR RUA ¥ g FEIR @ (Waste to Compost Capacity
Tribunal after 50 TPD) Td THOYROVHO e (Capacity 5 TPD) e & Prawo ¥g sfyem fea @ 2

detailed
consideration of
the matter had
taken note of
seriousness of the
issue in respect of
gap in generation
and treatment of
solid and liquid
waste and had
accordingly
directed the Chief
Secretary, UP to
act in coordination
with other
concerned
authorities and
take remedial
measures.




\ NGT Directions g Compliance’ Aetion taken

| Para No. 04. - He |
| has also submitted
 that the complete

timeframe in
respect of tackling |
rhc issue of Solid

WasteManagement, |

Managemcnf of
' Legacy Solid Waste | |

| and Sewage

. Management will

| be provided by way

| of the affidavit and
he takes the
personal

| responsibility to

. ensure that the said

. timeline will be '

. adhered to. !

| The other issue

- which is reflected

| in the action taken

| report is existence

| of the landfill zone

| near the Surhatal

' Bird Sanctuary.The

| | Principal

| Secretary, present l
 loday, has assured

f that he will

. examine the said

| issue and also

| examine the

| feasibility of

| shifting the landfill

| zone away from the
| Bird Sanctuary and \
| submit a report.

| Timeline
| Complicr

.J

1=TUIANHY /aeawd IH qredie d T3 q@-1208(11) / M0A0-A2a% (41D 22
122023 & MR W WO UHW AREN (e are) ad Wgh D Bty woad of W

form mm R, Sm Wity A WMRARM @re Rerard ad AN G gEm A 74 )
N W B sl 5@ aman @) L L e

| 2-wten wirla anfard w1, 70 N Wi, PR areri @ T wer-osa7 /31 |
Pmaammmaa‘a:suﬁ1camaﬁnﬁ$ammmmﬁ1mm#ammQ?a'

W W T e Aoy (feerad) e fer # aftwgfia @ S e @ w1 dwef A
T R (R Wa))
3-Wmmmmmwoiqoxmummm}méammw
T & fem wa & (s |em) |

| ¢-Avsfha wrme R A w1 R W o R A B weder /a<iaw

| JRwr, afem & 93 Fa |
- (Y o) |

|
s
|

|
1

|
|
2 |
l
\

NGT order dated
03.10.2023

Para No. 02. - On
the direction of the
Tribunal, the
Principal Secretary
has filed the
response supported
by the affidavit
disclosing the
timeline —

The timeline/period

1—SuTTeTRE Y / T A aeE & 9o AEA—1208(11) / AMOV0—IRIA [aTD 22 | DA, 2024

122023 & IR W WA YHW ARAY (GRe1 a@) ° FYA & Roww & o gl &
ferm T &, mmmmmmﬂmmmmﬂm)
& @ & Fid A€ el 8 )

-arafera yarfiy aRE M, T ST P, TR AR @ T3 WE-9887 /
&A@ 01012024 @ M A Ieoftdd RO & IR W FZ AART &% T TR,
CEaHTel @ o9 YHTY ARTY (RETarE) 98 RER @ affRd W @ IR @R & gl
) T 2 (A wa) )

3-9 Wev WgE fAuEv did gR1 THOSYOUHO WV FHFR B IR T 93
o & fean man & (wfy we) |

4-3vefha WY &g R @ e WO o R W R Fer s e
aftrrd, afem &1 g3 wA |

wfe da) )

|

|




A ! NGT Divections

Compliance/Aetion talen

= e B AWRY AR aifermr ufdna alerm @r o mdl (M BVG India hmm:f

" of 18 months has
| been disclosed and | Pune. Maharashma) QA HIW W e I'
' completion date of | 8% e fe (RN ¥ww) aarriase Mdw A @ WMt 2sa72000 ffgm 7 @
| 30.04.2025 has | TRV i TR form v B
| been mentioned for
‘ setting up of Waste
| Processing Plant.
' In respect of A
| Legacy Waste ﬁ
| Management, it has 3
| beenstated that the B
| remediation of all
| residual legacy
| trash is anticipated
| |t be completed by
|| February 2024. : _
:. . AT e R ,-J?-f"-v;"-': b e ad L Fd ;
5. | NGT order dated | 1-fi® 17.07.2023 3T THIR Rl o1 U FaA Wve JSarde @M & WEE TR | 15022024 |
20.12.2023 mmmmﬁmm@@wmmmmomw @1 |
Para No. 06. - It is 5 Qoo T TR A7 F FaRerT TR B HI W gd T P few o v ar | [
alii viat sited s mﬂmﬁﬁmWﬂ@W%m%ﬁwﬁa%wmm)ﬁ R B I |
to where the daily mimmwmmwm wfeerd |
generated waste is P;ﬂéoﬂmm%wmﬁémmmwwmwm o)
being dumped and 3q; - ﬁwﬁ?ﬁm N TR -4 we (Waste to Compost)

— e

how it is being
treated. The action
taken report is
totally silent on this
aspecl.




